
IN THE CENTRAL ADNIN ISTRAT IVE THIBUNAL / ^\'V/
PRINCIPAL BENCH, NEU DELHI.

OA Ng» 2398/90 .. Date af dacisiant 13*11.92

Smt. Ranu Qar .. Afsplicant

\/ar«u9

Union sf India & Ors* •• Respondents

Far the apjalicant .. Sh, K.L. Bhatia, Caunael

For the respondants .. Sh. R,L, Uarraa, Caunsei.i

CORAW

Hen'ble Sh; P.K. Kartha, Vic® Chairman (3)

Hsn'ble Sh. 6.N. Ohaundiyal, i^erober (A)

1. Uhether Raporters sr local papers may be

allsued ta see the 3udgement ?

2. Ta be rofarrod ta the Reparters or nat ? J

JUDGEMENT

(Of the Bench delivered by Hon'bla

Sh.B.N. Dhoundiyaly Plainber(A.)

Smt, fienu Qar, a Schaol Teacher working in Kalauati

Saran Childrens' Hospital, Neu Delhi is aggriaued by the

^ denial af pay and allauances as av/ailabla ta thase teaching

in regular Schools,

2* The applicant has been working as School Teachar in

the Kalauati Saran Childrens' Hasjaital, Nau Delhi since

17,a.60. She passesses the essential qualificatisn far

the post of School Teacher, being PIA in Hindi and alas

qualified as Teacher fer Rentally Handicapped, The initial

pay of the applicant was fixeiJ at fe. 250/-, and she was
iiV/
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later given pay scale af 1^. 42S^TOO .after implementatisn sf

the racamroendatians af the Ilird Pay Catninisaion. Sha has

been perfarming dual duty @f Schssl Teacher and a Special

tducatar for the mentally retarded children af differant

y
ages. The pay scales sf the School Teachers were revised

in inarch 1S75 and the Medical Superintendent af Kalayati

Saran Childrens' Haspital alsa spansarad prapasals far

revisian ef her pay frani Rs, 425-700to Rs.SSO-fOO, Aftar

protracted carrespondenca, she uas tald that an Anomalies

Camniittee has been set up far settling issues arising out ef

recammendations af the IVth Pay Camraissian. A detailed

rapreoentation uas submitted by her seeking the scale af

pay af Rs, 1540-2900, uhich has boan fixed far Selactian

Grade Primary Teachers, She has not received a single

praraatian aver since she jainad the service. She has prayed

that her pay be fixed in the scale af Rs. 550-900 fram the

date it uas given to ather Schaol teachers, and in tha

Scale of fe, 1640—2900 u.e.f, 1*1,86 and arrears and interest

thareen may be paid*

respondents have cantendod that the aquatien af

pay as betueen different pasts is primarily the functian ®f
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the •xacutiws and not ef the Court as h«ld by this Tribunal

in case of Jagat Narayanan Us, U.O.I.; 1989 (ia) Alt 755.

Such matters shoulii be left t« the Expert 6«di«s like the

Pay Cammissian and the Courts/Tribunals are ill equipped

for this task. Only sick children upt© 12 years are

admitted in the Hespital uh® ueuld at the raest be studying

at the level of Vlth Standard, Na bosks ef prescribed

syallabus are kept in the Hospital and usually picterial

and stery beoks are mada available fer the recreation ef

the child patients,

4. ye have gene threugh the recerds ef the case and

heard the learned ceunssl fer beth parties. It is a

fact that the applicant is eccupying an isalated pest

which cembinal the duties ef^uSchaol Teacher as well as a

Special tducater. She was in the scale ef pay ef fe, 425-

700 en the basis ef Illrd Pay Commissien, whereas for

the Scheol teachers at that time the scale of pay was Rs. 32S«

700. Had she been the part ef the school system, her pay

scalf would have bean automatically revised te Rs, 550-900

in terms of Ministry of Finance 0I»1 dated 29.3,75. it is

also correct that in such isalated posts chances .f premotion

.. .4/-
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are virtually non-existent and even th©ugh the applicant

has been uiorking for the last 32 years, she did nst get

any promotiens.

5« In thQ facts and circumstances af the case, u« are

ef the epinien that the resfiendents have an obligation t@

iJ
cansider fairly and ebjectively the plea sf the applicant

and the length ef service put in uithout any preraetian by her.

We, therefore, feel in the interest ef just and fair jilay

•^1/
. she shsuld be treated sn par. with Primary
w

Teachers and be given the pay scale ef 1^* 550-900 like

primary teachers, frero the date it uas imnlemented in the

*

Schesls ef Delhi Administratien• Any subsequent revisions

♦

ef this scale sheuld be autematically made available to her*

5. The respendents shall cemply uith the aforesaid

direct ions, exp»0dit ieusly and preferably, within a period ®f .

three months frem the date of receipt ef this order,

7» In the circumstances ef the case, ue do nat erder

payment ef any interest en the arrears duo to her.

There will be na order as to costs.
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( B.N. Dhoundiyal ) ( p,k. Kartha )

Member (A) Uice Chairman (3)


